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PAPERS LAID ON THE TABLE

APPROPRIATION ACCOUNTS (CIVIL) AND
Avupir Ravont

Yhe Minister of Finance (Shri
Morarfi Desai): Sir, I beg to lay on
the Table, under Article 151 (1) of
the Constitution, a copy of the Appro-
Ppriation Accounts (Civil), 1957-58
(including proforma commercial ac-
counts) and the Audit Report, 1959
[Placed sn Library, See No LT-1587/

59]

Navy (AUTHORISED DEDUCTIONS)
REGULATIONS

The Deputy Minister of Defence
(Sardar Majithia): I beg to lay on
the Table, under section 185 of the
Navy Act, 1957, a copy of the Navy
(Authorised Deductions) Regulations,
1959, published in Notification No
SRO 227 dated the 22nd August, 1959
[Placed m Library, See No LT-1568/

B9].

AMENDMENTS TO INDIAN  RESERVE
Forces Rures

Sardar Majithia: I beg to lay on the
“Table a copy of Notification No SRO
228 dated the 22nd August, 1858 mak-
g certain amendments to the Indian
Restrve Forces Rules, 1825 [Placed
Library, See No LT-1569/59)

12.11} hrs.

PETITION RE INDIAN ARMS
RULES

Shri Viswanatha Reddy (Rojam.
pet) I beg to present a petition sign-
ed by a petitioner relauing to amend-
ment of the Indian Arms Rules, 1951

meng) Bill
18.1% hra

GOVERNMENT SAVINGS BANKB
(AMENDMENT) BILLe®
The Minister of Finance (Shei
Morarji Desal): I beg to move
for leave to introduce a Bill further
to amend the Government Savings
Banks Act, 1873

Mr. Speaker: The question is:

“That leave be granted to move
for leave to introduce a Bill fur-
ther to amend the Government
Savings Banks Act, 1878 "

The motion was adopted

Shri Morarji Desal: I introducet the
Bill

12.12% hrs.

GOVERNMENT SAVINGS CERTIFI-
CATES BILL*

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to make cer~
tain provisions m respect of Gov-
ernment Savings Certificates

Mr Speaker: The question is *

“That leave be granted to in-
troduce & Bii to make certain
provisions 1n respect of Govern-
ment Savings Certificates ™

The motwn wast adopted

Shri Morarji Desal: I ntroducel
the Bill

12.123 hrs.

PUBLIC DEBT (AMENDMENT)
BILL®

The Minister of Finance (Shrl
Morarji Desal): .1 beg to move for

~ *Pyblished in the Gazette of India Extraordinary Part 11—Section 3,

dated 27-8-50

tintroduced with the recommendation of the President.
finfroduced/moved  with  the recommendation of the President
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leave to introduce s Bill further to
amend the Public Debt Act, 1044.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Public Debt Act, 1944.”

The motion was adopted

Shri Morarji Desal: I introducet the
Bill.

12,122 hrs

APPROPRIATION (No. 4) BILL

The Deputy Minister of Finance
8hrl B, R. Bhagati: On bedaill of
Shra Morarn Desai, I beg to move}:

“That the Bill to provide for
the authorisation of appropriation
of money out of the Consolidated
Fund of India to meet the
amount spent on a service during
the financial year ended on the
31st day of March, 1956, in excess
of the amount granted for that
service and for that year, be
taken mto consideration

Mr. Speaker: There 15 no note
specially  regarding any of these
ponts, Therefore, 1 shall now put the
motion to vote.

The question 18

“That the Bill to provide fo
the authorisation of appropriation
of money out of the Consohdated
Fund of India to meet the
amount spent on 8 service duning
the financial year ended on the
31st day of March, 1956, in excess
of the amount granted for that
service and for that year, be
taken into consideration ™

The motwon was adopted
Mpr. Speaker: The question is:

“That clauses 1, 2 and 3, the
Schedule, the Enascting Formula

Clayses 1, 2 and 3,
the Enacting Formula and the Long

(Shri B. B. Bhagat):
Shy; Morar) Desal, I beg to moveg:

Appropriation
(No, $) Bill
And the long Title stand part

of the BL”

The motion was adopted.
the Scheduls,
Title were added to the Bill
Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is :
“That the Bill be passed.”
The motion was adopted.

—

12°14 hrs.

APPROPRIATION (NO. §) BILL

The Deputy Minister of Finance
On behalf of

“That the Bill to provide for
the authorisation of appropriation
6f moneys out of the Consoli-
qated Fund of India to meet the
amounts spent on certain services
during the financial year ended
on the 3lst day of March, 1837,
in excess of the amounts grant-
ed for those services and for that
vear, be taken into considera-
tion”

Mr. Speaker: The question 1s:

“That the Bill to provide for
the authorisation of appropration
of moneys out of the Consoli-
dated Fund of India to meet the
amounts spent on certain services
during the financial year ended
on the 31st day of March, 1957,
in excess of the amounts grant-
ed for those services and for that
year, be taken into considera-
tion "

The moton was adopted.
Mr. Speaker: The question 1s:

“That clauses 1, 2 and 3, the
Schedule, the Enscting Formula

{introduced/moved  with  the recommendation of the President.
$Moved with the recommendation of the President.
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